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FORM - E

Form of supply of information to the applicant

lRule 4 (iv)l

No. HC,)ccW 4tl20lellf.lA /Rrt
Dated 4h January, 2019

From : Sri Dhrupad Kashyap Das
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To Ms, Vaidehi Misra
D-359, Lower Ground Floor,
Defence Colony,
New Delhi - 110024

Sub : lnformation under RTI Act.

Your RTI Application dated 041t21201$ Registered Vide ID No. 23U2018
dated O4ll2l2018.

Si

With reference to the above, the available information pertaining to your query is

provided herein below :

Replv to query No.1 and 5: Yes. Copy of noUflcation No. 15 dated 2710217017 is

enclosed.

Reply to query No. 2 : Statistical data of instituted/disposed/pending cases of

Gauhati High Court are available online in public domain at http://qhconline.oov.in/ (please

follow the link http : //ghconl ine, gov. in/Stats. html ).

Reply to querv No. 3 : Copies of the available data (23 sheets) are enclosed at

Annexure-2.

Reoly to queru No.4 : All District Judge Courts of Assam are assigned to exercise

the power under the Act. The relevant notification dated 28112120L5 is enclosed at Anneure-

3. The name of respective District Judges are also available online at
http://ghconline.gov.in/ (you may follow the link
http: //qhcon line.qov.in/SubCourtHome. html ).

Reply to query No. 6 : There is no separate nomenclature / abbreviated reference
(other than the existing abbreviation used for civil cases) assigned for cases under
Commercial Courts Act.

Yours faithful

\

,l=

Ref

l,

Registrar cial) & PIO
Gauhati High Court. Guwahati.
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FORM'E'

Form of supply of information to the applicant

[Rule a (v)]

No. HC.)OC& -I?lz|Lgl8.t I RTI
Dated 4th January, 2019

From: Sri Dhrupad Kashyap Das

Registrar (Judicial)& PIO

Gauhati High Court.

To Ms" Gollo Janam
D/o Sh. Gollo Bagang
Vill- Pilla, P.O.- Mengio,
Dist. Papum Pare, Arunachal Pradesh - 791111

Sub: Information under RTI Act.

Ref: Your RTI application dated 04/01120L9
(Regd. ID No. O3l20L9 dared 04/0112019)

Sir,

With reference to the above, the information pertaining to your queries are

provided herein below:

Reolv to ouery No.l to 3 Photocopies OMR / Answer Script (Roll No. 10190) and

question paper in respect of you is ready to be provided as per your request. You are to

pay cost of Rs. 40/- (Rupees fofi ) only (i.e. @ Rs. 5/- per sheet for 8 sheets), by Pay

Order / DD, in favour of 'Registrar General, Gauhati High Couft', payable at Guwahati, as

per provision of Section 7(3) of the RTI Act, 2005 and Rule 9(i)(A)(iv) of the Gauhati

High Couft (RTI) Rules, 2008, so as to enable us to send the said documents. You may

also pay the amount by cash and collect the same from the RTI Cell, Gauhati High Coutt.

Reply to query No.4 : The qualifoing mark of the examination is not held by this

PIO, hence, the information could not be furnished.

Yours

\l)

Reg dicial) & PIO

Gauhati High Court, Guwahati.
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Ref

FORM. E

Form of supply of information to the applicant

[Rule a (iv)]

No. HC.XXXV -01/20191 3t7 I RTr
Dated 10th January, 2019

From Sri Dhrupad Kashyap Das
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To Ms. Chitrakshi Jain
D-359, Lower Ground Floor,
Defence Colony,
New Delhi - 110024

Sub : Information under RTI Act,

Your RTI Application daled27l17l20L8, Registered Vide ID No. 23212018
dated 10/12|Z0LB.

Madam,

With reference to the above, the available Information pertaining to your query is
provided herein below :

Reply to query No.1 : Photocopies of the information sought for by you is enclosed

at Annexure-1.

Reply to qerv No. 2 and 3 : Photocopies of the information sought for by you is
enclosed at Annexure-2.

Reply to querv No. 4 (a) and (b) : Photocopies of the information sought for by you

forthe financial years 2014-15,2015-16, 201,6-1-7 and 2017-18 are enclosed atAnnexure-
3. The information pertaining to financial year 2018-19 not being finalised, the same could

not be provided.

Reply to querv No. 5 an.d_10 : The information sought for not being available, the
same could not be furnished.

Yours faithfully,

tuIl-
Registiar (Judicial) & PIO

Gauhati High Court. Guwahati.

#
Enclo: as stated ( sheets)



FORM - E

Form of supply of information to the applicant

IRule a (iv)]

a /c-

No. HC.)cCXV -0Ll20t9l lo / Rn
Dated lqfiJanuary,IOL}

,*)

%
r*\

Ref

From : Sri Dhrupad Kashyap Das
Registrar (Judicial) & PIO

Gauhatl High Coutt
Guwahati-781001

To Ms. Meera Begum
C/o Mainul Hussain
House No. 8, Nalini Bala Devi Path,
Sree Nagar, Post Office Dispur.
Guwahati - 781005

Sub : Information under RTI Act

Your RTI Application dated 11/1212018, Registered Vide ID No.23312018
dated 1U1212018.

Madam,

With reference to the above, the available information pertaining to your query is

provided herein below :

Replv to query No.l : The Gradation list showing the total number of Officers

presently working in Assam Judicial Service is available online in public domain at

www.ghconline.gov.in (you may follow the link

http : //q hco n I i n e. gov. in /Genera I /N otifi cati o n- 1 2- 10-20 1B-G L. pdf ).

Reolv to querv No. 2 (A). (B) and (C) : The relevant information is contained in the

Gradation list referred in reply to query No.1 above. The Gradation list will be updated after
all Officers transferred, vide General transfer orders issued in December 2018, join their
respective posts.

RS:plv to queru No.3, 4 .5, 6. 7 and 8 : The Transfer policy is also available online in

Official website of the Gauhati High Court, www.ghconline,gov,in (Link-
http : //ghconline.gov.in/General/Notifi cation-08- 1 1 -20t6.pdf ).

Reply to query No. 9, 10. 11, 12 and 13 : Transfer orders since 2010 are available
online in official website, www,ghconline.gov.in under the heading i
Promotionflransfer' In respect of transfer orders prior to 2010, you may inspect the
relevant transfer orders in the office of R.egistrar (Vigilance), Gauhati High Court, with the
prior intimation to this PIO.

Reoly to ouery No, 14. 15, 16, and 17 : For the information please see the Gradaticin
list and the posting orders referred in reply to query No.1 and 9 above.

Contd. to page#2
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Reolv to ouerv Ng. 1B : Judicial Officers posted in the Registry of Gauhati have to do
multifarious work. For the details of works (duties and responsibilities) performed by Judicial
Officer posted in Gauhati High Court, a copy of the Order No. HC.V-9l2013l452lEstt dated
2U0612016 is enclosed.

Reply tg query l!0, 19 and 24 : Please note that rendering 'opinion' does not fall

within the purview of Sec.2(Q of the RTI Act, 2005.

Replv to querv No. 20 and 21 : No such rule has been framed by Gauhati High Court.

ReBly to query No, 22 : For the relevant Information you may inspect the relevant
transfer orders in the office of Registrar (Vigilance), Gauhati High Court, with the prior

intimation to this PIO.

Replv to ouerv No. 23 and 25 : Posting of Judicial Officer in Registry of Gauhati High

Court as well as releasing of such Officers from Registry in exclusive prerogative of Hon'ble

the Chief Justice under Article 229 of the Constitution of India and same is not dealt with by

Hon'ble Transfer Committee. No notes are put up by Registry in this regards and Hon'ble the

Chief lustice suo-moto issues orders under Article 229 of the Constitution of India.

Reply to ouerv No. 26 : Posting orders of such officers are available online at
www.ghconline,gov,in . You may also inspect all the orders in the office of Registrar-cum-
Principal Secretary to Hon'ble the Chief Justice with the prior intimation.to this PIO.

Replv to querv No. 27 : The Transfer Policy and transfer orders are available online.

You may also inspect all the resolutions of the Transfer Committee in the Office of the

Registrar (Vigilance), during office hours, with the prior intimation to this PIO.

Reply to ouery No. 28 : You may inspect all the previous transler orders in the office
of Registrar (Vigilance) during office hours, with the prior intimation to this PIO. As regards

adverse materials against some Judicial Offcers, it falls within the meaning of 'personal

information'and is exempted from disclosure under section 8(1)(i) of the RTI Act.

Please be informed that under the RTI Act, compilation of information by Public

Authority is not required and information as it exists, only, is to be remitted.

Enclo: as stated ( 17 sheets)

tla-r<a Bd/rA
tq/t//?

Yours faithfully,
/s

'tY6\
Registrar (Judicial) & PIO

Gauhati High Court. Guwahati.

q&v
\a



q orf 
^

(-
FORM'E'

Form of supply of information to the applicant

[Rule 4 (iv)]
No. HC.)ccu 42l2o7Sl I L t *n

Dated 7+" January, 2019
From: Sri Dhrupad Kashyap Das

Registrar (Judicial)& PIO

Gauhati High Court.

Guwahati - 781001

To Abhlshek Yadav
C/o Manish Saxena
Pologround Road
P.O. - Dibrugarh
Assam - 786001

Sub: Information under RTI Act.

Ref: Your RTI application dated t2lL2l20LB (Regd, ID No. 238/2018 dated

2Ur2l20r8).

Sir,

With reference to the above, I am to inform you that, 8 (eight) marks has been

awarded to you (Roll No. 1007) in Computer practical test held on2TlLL|?}L9.

Yours faithfully,
,/#6"

Registrar (J0dicial) & PIO
Gauhati High Court. Guwahati.

@#9\4A^

.1
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FORM'E'
Form of supply of information to the applicant

[Rule a (iv)]
No, HC.XXXI/ -02120181417 / Rn

Dated 24h January,2Ot9
From: Sri Dhrupad Kashyap Das

Registrar (Judicial)& PIO

Gauhati High Court.
Guwahati - 781001

To Dr. Anand Singh
Public Prosecutor,
Railway Court, Gauhati Railway Station.
Guwahati, Assam- 78i001

Sub: Information under RTI Act.

Your RTI application dated 2011212018 (Regd, ID No, 237 l20LB daled
2011212018).

Sir,

With reference to the above, the information pertaining to.your query is provided

herein below :

Rgply to ouery1: Photocopies of Answer Script in respect of yourself (Roll No.

1023, paper-I, II, III, and tV) is ready to be provided as per your request. You are to

pay cost of Rs. 435/- (Rupees four hundred and thirty five) only (i.e. @ Rs. 5/- per sheet

for 87 sheets), by Pay Order / DD, in favour of 'Registrar General, Gauhati High Court',

payable at Guwahati, as per provision of Section 7(3) of the RTI Act, 2005 and Rule

g(iXAXiv) of the Gauhati High Court (RTI) Rules, 2008, so as to enable us to send the

said documents. You may also pay the amount by cash and collect the same from the

RTI Cell, Gauhati High Court.

Reolv to query 2 : There is no rules as such regarding re-evaluation of answer

scripts.

Yours fai

Registra (judicial) & PIO
Gauhati High Court. GuwShatl.

rf

rr

\ {0 q$ w*ftv'\
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Al<; e" podt -ff>FORM'E'
Form of supply of information to the applicant

[Rule a (iv)]
No. HC.XXXV -0212018/ 18 / RTI

Dated 25'n January, 2019

From: Sri Phrupad Kashyap Das

R.egistrar (Judicial)& PIO

Gauhati High Court,

Guwahati - 781001

To Sri Manabendra Mohan Sarkar
Vill & P.O. - Khapaidarga,
Dist. Cooch Behar
West Bengal - 736133

Sub: Information under RTI Act.

Ref: Your RTI application daled 22lL2l20Lg (Regd. ID No. 240 /2018 dated

z8lL2l20L8).

Sir,

With reference to the above, the information pertaining to your query is provided

herein below :

Replv to qugrvl: Photocopies of Answer Script in respect of yourself (Roll No.

1159, paper-I, II, III, and IV) is ready to be provided as per your request. You are to

pay cost of Rs. a95l- (Rupees four hundred and ninety five) only (i.e. @ Rs. 5/- per

sheet for 99 sheets), by Pay Order / DD, in favour of 'Registrar General, Gauhati High

Cou(, payable at Guwahati, as per provlsion of Section 7(3) of the RTI Act, 2005 and

Rule 9(i)(A)(iv) of the Gauhati High Court (Rn) Rules, 2008, so as to enable us to send

the said documents, You may also pay the amount by cash and collect the same from the

RTI Cell, Gauhati High Court.

Reolv to querv 2 : There is no rules as such regarding evaluation of answer scripts.

Yours faithfyllV,

$d'\*
Resistrar tjUorliu\l & PIo

Gauhati Hioh Court. Guwahati.

ffiv^
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FORM - E
Form of supply of information to the applicant

IRule 4 (iv)]

No. HC,XXXV 4LlzoLBlJl 7 nn
Dated 31*.Unuury,2079

From : Sri Dhrupad Kashyap Das
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To Sri Siddh Vidya, Advocate
22 Raja Bahadur Mansion,
Samachar Marg,
Fort,
Mumbai- 400023

Sub : Information under RTI Act.

Your RTI Application dated 20lLZl20lB, Registered Vide ID No. 24112018
dated 28/12120L8.

Sir,

With reference to the above, the information pertaining td your query is provided
herein below :

Reply to query No.l and 2: There is no State Slaughter House Committee exists

under the jurisdiction of the Gauhati High Court. Hence, the name of the judicial officer and
the status report as sought for, could not be provided.

Reoly to querv No. 3 and 4 : The information sought for being not held by this PIO,

the same could not be fumished. Moreover, as this PIO is not aware of which other Public

Authority the subject matter of the query is concerned, the query No. 3 and 4 also could not
be transferred to any other Public Authority.

Ref

Yours faithfully,

,r\

Regi (Judicial) & PIO
Gauhati Hiqh Couft. Guwahati.

ffi'Y'*
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FORM . E

Form of supply of information to the applicant
fRule 4 (iv)]

No. HC.XXXV -O4lzOLB/ 2 o 1 F(tt
Dated 3l*January, 2019

From : Sri Dhrupad Kashyap Das
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To Sri Sapan Shrivastava
D 109 Natraj Darshan CHS,

Ganesh Nagar Chowk, Dombivali West,
Dist. Thane
Maharashtra - 421202

Sub : Information under RTI Act

Your RTI Application dated 24109120t8, Regd. Vide ID No. 24312018
dated 29/I2|20LB and Letter No. I5011/96/2016-Jus (AU) dated 27lL0l20LB
of the Sectlon Officer & CAPIO, Ministry of Law & Justice (Department of Justice),
Government of india.

Sir,

With reference to the above, the information pertaining to your query is provided
herein below :

Replv to querv No.1 : No such regulation / rules exist in Gauhati High Court.

Reoly to querv No. 2 : The information relates to the Supreme Court of India.

Yours faithfully,

Ref

ffifr,t,t?
r,F

Registrar (Judicial) & PIO
Gauhafi High Court. Guwahati.

ff;,#r*^
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FORM'E'

Form of supply of lnformation to the applicant

IRule 4 (iv)]

6t(- l"r^-^*S

No. HC.)CCW -021201q 2l / Rn
Dated 3 )tl' l{nuarv, 2olg

To

Ref:

From: Sri Dhrupad Kashyap Das

Registrar (Judicial)& PIO

Gauhati High Court,

Guwahati - 781001

Dr. Anand Singh
Public Prosecutor,
Railway Court, Gauhati Railway Station
Guwahati, Assam- 78i001

Sub: Information under RTI Act

Your RTI application dated 03/0112019 (Regd. ID No. 01 /2019 dated

03lou201e).

Sir,

With reference to the above, the information pertaining to your query is provided

herein below :

Reply to query1: Photocopies of Answer Script in respect of yourself (Roll No, 121,

paper-I, II, UI, and IV) is ready to be provided as per your request. You are to pay cost

of Rs. 555/- (Rupees five hundred and fifty five) only (i.e. @ Rs. 5/- per sheet for 111

sheets), by Pay Order I DD, in favour of 'Registrar General, Gauhati High Court',

payable at Guwahati, as per provision of Section 7(3) of the RTI Act, 2005 and Rule

9(i)(A)(iv) of the Gauhati High Court (RTI) Rules, 2008, so as to enable us to send the

said documents. You may also pay the amount by cash and collect the same from the

RTI Cell, Gauhati High Court.

Replv to query 2 There is no rules as such regarding re-evaluation of answer

scripts.
\

t rs fa ly,

1\

Reg ( udicial) & PIO
Gauhati High Court, Guwahati.

ffi'r*'n
pI^
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FORM - E

Form of supply of information to the applicant
[Rule 4 (iv)]

No. HC.)CCff -041201812-7--l RTI
Dated 31* January,2Ol9

Ref

From : Srl Dhrupad Kashyap Das
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To Sri Mitul Kansal
3361L4 Near Markanda Printing Press,
Chudi Bazar, Shahabad Markanda,
Dist. Kurukshetra
Haryana - 136135

Sub : Information under RTI Act.

Your RTI Application dated 11/10120L8, Regd. Vide tD No. 245120L8
datedz9lL2/2018 and Lener No. 15011/96/2016-Jus (AU) dated L4lL2l20L8
of the Section Officer & CAPIO, Ministry of Law & Justice (Department of Justice),
Government of [ndia.

Sir,

With reference to the above, the information pertaining to your query is provided
herein below :

. Replv to query : There is no case record available in this High Court in respect of
M/s Okara Agro Industries Limited and Okara Leasing and Investrnent Limited.

Yours faithfully,

Regi udicial) & PIO

Gauhati High Court, Guwahati.

ff^gu



,4,* 6\'lr
FORM . E

Form of supply of information to the applicant
lRule 4 (.iv)l

No. HC.)OCry +qlzo]f,l?-i / nn
Dated 31s January,2OL9

From : Sri Dhrupad Kashyap Das
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To Sri Ankeet Kumar
46 B, 3d Floor,
Outram Lane, Kingsway Camp,
Burarl,
New Delhi - 110009

Sub :

Ref :

Information under RTI Act

Your RTI Application dated 2410912018, Regd. Vide ID No. 24212018
dated29lt2l2018 and Letrer No. 15011/96/2016-Jus (AU) dared 271L0120L8
of the Section fficer & CAPIO, Ministry of Law & Justice (Department of Justice),
Government of India.

Sir,

With reference to the above, the information pertaining to your query is provided
herein below:

Replv to querv : Separate data of cases on 'manual scavenging' not being maintained, the

information could not be provided.

Please be noted that, under the RTI Act, 2005, compilation of information by Public Authority is

not required and information as it exists, only, is to be remitted.

Yours faithfully,

Regi (Judicial) & PIO
Gauhati Hiqh Court, Guwahati.

4r4v"1

I
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Ref

From : Sri Dhrupad Kashyap Das
Registrar (Judicial) & PIO
Gauhatl High Court
Guwahati-781001

To Sri Mitul Kansal
3361L4 Near Markanda Pilnting Press.
Chudi Bazar, Shahabad Markanda,
Dist. Kurukshetra
Haryana - 136135

Sub : lnformation under RTI Act,

Your RTI Application dated 12110/2018, Regd, Vide ID No. 244120t8
dated29lLZl2018 and Letter No. 15011/96/2016-Jus (AU) dated L4|LZ|19LB
of the Section Officer & CAPIO, Ministry of Law & Justice (Depaftment of Justice), ';

Government of India.

Sir,

With reference to the above, the information pertaining to your query is provided
herein below :

Reoly to query : Available details of case filed in the Gauhati High Court by M/s Parasrampuria

Plantation Limited is enclosed.

Yours faithfully,

Enc: as stated

Registrar icial) & PIO
Gauhati High Court. Guwahati,

FORM . E

Form of supply of information to the applicant
lRule 4 (iv)l

6\t-

No. HC.)CC& 44120t81Z,k I RTI
Dated 31$ January, ZOtg

t&\Y^q


